
9.I&A PiISIRgIVE TR IBWAL 
-- 	BANGALaE BENCH ---- 

Second Floor, 
Comrnercjaj Complex, 
Indiranagar, 

560 138. 

Dt ed: 16 J A N 1995 
APPLICTçyj NO: 	179 of 1994 

APPLICANTS :- Mr.D. B.Mariswarny,Mysore. 

v/s. 

RESPcDENTS. 
Mri.K.Raj Shukla,Generaj. Manager,Southern Railway, 
Madras. 

T. 

Sri. K.V.Shamanna, Advocate, 
N0.1465,Fourteenth Main, 
West of Chord Road, 
Mahalakshmipuram, 
Bangalore-560 086. 

ri.K.Rej ghukla, 
General Manager, 
Southern Railway,. 
Park Town,Madras-600 006. 

Sri.A.N,Venugopala Gowda, 
Mvocate,N6.8/2,IJpstajrs, 
R.V,R08d, Bangalore-560004, 

uiject:-. Fsrwardjn.g n  
Cent 	f'-pj of the Ordcr Passed by 'the ral Administrative IribunaI,BaI,r., 

Please find enl.sed herewith a copy of the 
I 
ORDER/ STAY DER/JNTERJ OBDBR/ Passed by t1js Tr-'bw%41 in  theabove mentjon0j PPlication(s) on aiin.LL1995 

WH tc 

W1''J BEG ISTR4AB 
ICIAL BBANCHES. gm* 



CENTRAL ADi'INlSTATIVE TRIBUNAL 
BANGALOR BENCH: 	:BANGALOR 

CCNTNT PETITICN No.66/94 

FRIDAY, T.1-E SIXTH DAY CF JAN1JARY, 1994 

SEIRI V. RA1AKRISHNAN. 	 .. .iI'BR (A) 

SHRI A.N.VUJJANARPDHYA. 	 (J) 

D.13 .liari. swarny, 
s/o Late Shri Byraiah, 
aged about 57 years. 
Assistant ngineer/construction 
Southern Railway. 

.rnp1ainant 

By Advocate Shri K.V.Shamanna. 

Versus 

Shri K.Raj Shukia, 
General Manager, 
Southern Railway1 
IADRAS. 	 . . .Respondent 

By Advocate Shri A.N.Venugopal Gowda. 

ORDER 

siiu V. 	1'isiW, 	11j 	(A) 

We have heard Shri K.V.Shamanna for the complainant 

and Shri A.N.Venugcpal Gowda for the alleged conteriuiers. 

We have perused the objection statement of the respondent 

from where it is clear that the Enquiry Officer has 

ted his eniiry and submitted his report and the 



1 

-2- 	 . 	 I 

same has been furnished to the complainantf. we are 

infoimed that this reportfurnished to the complainant 

on 2.12 .1994. Shri Shamenna states that the comp-

lain mt has filed his reply to the enquiry report on 

28.12.1994. Shri Venugopal Gowda assuresus that if 

suchis the position, the Disciplinary Auhrity will 

ensue tht the proceedings are completdbere the 

end of January, 1995. 	also states that ti-iere has 

been a dlay in conplying with the directo'nS of this 

Tribünl, for which the alleged contener have expressed 

thei aplogy and prays that the conternpt proceedinçs 

may be dropped. 

2. 	In view o'fthe position as abrought out above, 

we d4recE that the Disciplinary Authorityl should take 

a final decision on the matter and orruncate the same 

to the colainant before 31st January, 199. with the 

aboMe direction, the content petition i disposed of 

and the alleged contarners are discharge. we, however, 

make it clear that in case the present direction is not 

.comlied w ith by the respondent before 311.1.1995, the 

cornrlainnt will be at liberty to approaqh this Tribunal. 

A cdpy of this ode-r may be forwarded to the General 

Mançjer, Southern. Railways, Park Town, Mdras-600 003. 

rol 
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BangalOre 



cI&A D ISTRATJVE TRIW\&i 
EkNG 	B 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGAL0PLE.. 560 038. 
Dated: 6 FEB 1gg5 

Miscellaneous APPLICATICN  NO: 61 of 1995 in C.P.No.66/94. 

APPLICANTS:.. Sri.D.8.Mariswam.y,PIysore. 

v/s. 

RESPcNDENTZ:_ Mr.K.Rejshukl2,Generel Maneger,Southern 
Reiluays,Madres. 

I. 

Sri..N.Venugopala Gowda,Advocete, 
No.8/2, First Floor,R.tl.Raod, 

Bangelore-560 004. 

Sri.K.V.Shamanna,I'dvocate, 
No.1465, Fourteenth Main, 
West of Chord Road,Nahalak-
shmipuram,8engelore-560 086. 

Subject;. 	
the Ordcr-. passed y the Central Administrative Tribunal,Bagal4r 

—xx-- 
P1ee find enc1scj herewith a copy of th FDER/ 

STAY cEDER/JNTERr ORDER/ passed by 
this Tribujj in the. above mentioned PPlication s ) on 01-02-1995. 

7c. 
I 	 IA 

4V-, REGISTRAR  
JLflDICIAL BRJANCHES. 

gm* 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

i'-/A rvc, 	/qs- 
Application No .... .... .... .... ... .... .... .... .... .... .... of 199 It 

DER SHEET 
- M.vI.lc1sLJct4Afrf. S. 

U 
Date 	 Office Notes 	 Orders of Tribunal 

Centa 
ngalO1O Bench 



QLVJJITJE TRIBLUAL  
-BAINGALOREfiEH 

Contempt Peti1on No.66 of 1994 in 

Second Floor, 
Commercj8j Complex, 
Indirnagar, 
NGALa 560'4 

Dated:28 FEB '1995 

JUPLICATIQ'.J NO:179  of 1994. 
------------------- 

PLANTSL $;ri.D.B.Marisuemy,Mysore 

V/s. 

RESDENTSL_ Sri.K.Rajshukla,Generel Manager, 
southern Railway,Pladras and others. 

T. 

1.• 	 Sri.K.V.Shamenna,Ldvocate, 
No.1455, Fourteenth Main , 
West of Chord Road, 

I 	Plahelekshmipuram',Be ngelore-96. 

2. 	1 	Sri.D.N.Venugopa1s Gowda, 
dvoca te, No. 8/2, Upstairs, 

R.V .Road,Bang1ore-56OOO4. 

SUjt; 	
- pis. of the Ordgr Passed by the Cehtrj. Administrative 

--xx-- 
P1ese find encIP6,ed herewith •a copy of the DFR/ 

STAY DER/TER ORDER/ Ps6d by t 19i Tzj&- in th above I 	 . mfltion.od PPl.ication(s) on 15-02-  

A 

rREGISTMAR 

gm* 	
JUDICIpj. BRANCHES. 



- 	In the Central Administrative Tribunal 
Bangalore Bench 

Bangálore 

c.p.(cIVLLpplication No .... .... .... .... 66 .............. ............ of 1994 
IN O.A.No.179/94 

\ : 	 ORDER SHEET (contd) 
evir 	 icvj1  

Date J 	 Office Notes 	 I 	Orders of Tribunal 

VR(IflAjJANV(M3) 

15.02. 1995 

We have heard Shri Shamanna tor the 
complainant and Shri A.N. Venugopal ror the 
respondent department. The direction of the 
Tribunal in 0.A.No.179/94 disposed of on 

.25.1.1994 was that the General Manager, 
Southern Railway, should proceed and conclude 
with the enquiry pending against the complain-
ant within a certain period. Shri ilenugopal 
now tells us that the proceedings against the 
complainant are tor imposition of major penal-
ty and that in terms of the relevant rules, 
only Railway Board is the competèrt discipli-
nary authority. In view of the position 
brought out now, the tact that the post of 
General Manager, Southern Railway, is vacant 
at present is not material. Shri tlenugopal 
prays tor extension of some time as the matter 
has to be considered by the Railway Board 
who are to pass appropriate orders. 

After hearing both sides, we deem it 
appropriate to extend time upto 31.3.1995 
keeping in view the tact that the complainant 
is retiring in 3uly, 1995. 

MEMBER (D) 
	

MEMBER (A) 

TRUE çoP 

Sen Office? 
Central Admifliatfative T,ibUfl8l 

BangalOro BeflCZ 
angeIofe 


